New Delhi, ﬁmm.l’ul)gﬁﬁll

GSR. S56(E)—In exercise of the powers conferred by subssection (F)of
section 34 of the Land Ports Authority of India Act, 2010 (31 of 2010), read with section
22 of the General Clauses Act, 1897 (10 of 1897) and in so far as the rules and frm
mhﬂngwmﬂitmd agcounts in consultation with the Comptroller and Auditor General of’
India, the Central Government hereby makes the following rules, namely:-

I.  Short title and commencement. - (1) These rules may be c:ﬂled the Land Pairts
Autliority of India Rufes, miﬂ»

2) They shall come into foree on the date on which the Land Ports Authorify of
Tiudia Act, 2010 (31 of 2010) shall come into force.

3. Definitions. = (1) In these rules, unless the context otherwise requires, -
(2) “Act"theans the Land memuﬁay of India Act, 2610 (31 of 2010);
(8  “Member" means the member of the Authority;

) "am&l siiwment of svcounts™ means the annual smim of
m:mmfemdwmmnmzs

Q’&) meﬁzmﬁmmmm%
fe) “section” means the section of the Act.

2 ’W’mﬂn aud eﬁ‘@mm used herein and not defined, but d’eﬁned in the Act stgp!;!
mmm mesning respectively as assign '
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3.  Terms of office and conditions of sexvice.of the Members. « (1) The Chairperson
efﬁa@&a@d?msz&uthmtyei‘lndwaﬁllbeﬁﬂh@mkoh&mwﬂﬂs“fj_"' 16 the
Government of India and shall be chosen fiom amo erSOn; Wlmhavcspecml
knowledge and experience in the field of seatisy, ‘ansport, industry, commerce, law;
finance or public administration.

(2) The Member (Planning dnd Develapment) and Membm" (Finance) shall be
of the level of Joint Secretary to the Tiovernment uf India and the Member (Planning and
Development) shall be chosen from dimenigst persens whe have special knowledge and
‘expérierice in the field of Planning aisd Dévélopiment and the Member (Finance) shall be
chisén from amongst persons who WW katowledge and fm;remme in the field of"
findnce and commerce.

@)’ The Chairperson, Ménibar {leiiug dnd ﬂév@lapment) and Membet
(Finance) shafl e whole-time Members of thie Authority.

{#)  Subject to the provision.5f sestion 6, every whisle-time Meéniber shall Told
ﬁfﬁ&eﬁw-x ﬁh-mﬂ of five years from it datie dn which he assurives office or till he atains
“the age of sixty years, whichever is carlier : "

(5} The Member who shall Yie dppointéd by thé Central Government to
'mplmntti;emmgnmdbodjesefwmﬁ&xsshﬂlh@dqﬂ”mfmapeﬂadafmmeym

(6) The Member who shall he -appointed by the Central Government to
represent the traders shall hold office fir 4 piefiod of three years.

(1 The Central Governmicak #iwdy «o-opt sueh other representatives for
functional purposes for period of thrée yesrs.
4, Mode of Recruitment. - (1y The Chgirperson, Member (Planning and
Development) and Member (Finance) $hill be appoiiited by the Central Government from
amongst a panel of names to be prepared by & Scareh-cum-Selection Committee headed
by the Secretary (Border Management) i theMinisiry of Hose Affairs.

) The Search-cum-Seleciion Commilice, constituted by the Central
. Government for preparation of the panel of nates fwﬁmnmm the office of the
~ Chairperson and two whole-time Merbers of thix Authdrity shall eansist of -

(ﬂ) 5"‘@7 DGPWMGF er:- LY
’ Ciﬁi M’m_ ﬂmmqg&mm,w |
(¥} OneMiiber from bifide 40 aEBRECE Sepdin

L



THE GAZETTE OF INDIA : EXTRAORDINARY [Parr —Sec. 3(3))

(3) The Joint Secretary (Border Management} shall be the coavener of the Committee,

(4)  Search-cum-Sclection Committee shall regulate it's own procedure for selecting
the Chairperson and the other whole-time Members.

(5} The Chairperson and other whole-time Members may be seiected on deputation or
coniract basis through an open advertisement.

(6) In case the appoiniment is on deputation basis, -

(i) a person who is in the service of the Governmeni of India or of a State
Govemment shall not be appointed as the Chairperson of the Authority unless such person
has held-. w

{A) a post eguivalent to that of Additional Secretary to the Government of India;
or : . ,

(B) Joint Secretary to the Government of India or equivalent for a period of not
less than five years; and

(ii) -a person who is in the service of Government of India or of a ‘State
Government shall not be appointed as whole tlme Member of the Auttmmy unless such
person has held-

(A) a post equivalent to the Joint Secretary to the Goverament of Indis; or

{B) Director to the Government of India or equivelent for a period of not less than
four years.

() In case the appointment is on contract basis, the eligibility shall be
determined by the Search-cum-Selection Committee:

LR Salary and allowances.— (1) The Chairperson shall be paid salary and
allowances as admissible to the post of Additional Secretary to the Government of India.

(2) The Member (Planning and Development} and the Member (Finance) shall
be paid salary and allowances as admissible to the post of Joint Set:rctary to the
Govermnment of Ind:a.

6. Fee. - Every other Member, who is not a whole- time Member or an ex-officio
Member or a representative of a State Government, shall be paid a lump sum amount
not exceeding Rs, 3500/- as fee for each day he attends the meetings of the Authority or
of any Committee duly constituted by the Authority.

7. Residential accommodation. - (1) The Chairperson and the other twe whole-time
Members shall be entitled to residential accommodation to be provided by the Authority
which would be at par with the Officers of equivalent status in the Central Govemrxgent



[ﬂmn_-waaml o ST YA : SR 31

) In m of accommodation is arranged by the Auﬂ‘mmy u‘:n perceint of
basic pay shall e deducted from the salary of the Chairperson, or Méniber conesrned and
1o house rent allowance shall be paid to him.

(3  Incase accommodati 'mmptamngedbyﬁxemmnymﬁm
or to any.othér whole-time Member, the Chairperson and such other Mamber, miﬁew&
_ mhMBﬁgmﬁh&mmtaﬂawmﬂmmﬁmmymmanWwy

8.  Use of véhicles. - The velicle used by the Chairpérsoni and the whalestine
Members for privite purposes shall be regulated in accordance with. e instntians
issued by the Centtal Government in this regard from time 10 time.

9, Trawllhg sllowance and daily allowances. - {1) The Chairperson and whole
time Members shall be entitled to travelling allowance and daily allowance ai the sane
rates as-iv-applicable to the equivalent officers of the Government of India.

(2)  Bvery ex-officio Member or a representative of a State Gavervment: sl be
entitled to travélling allowance and daily allowance from the source, from which siich
member driws hig salary at the rates admissible to him according fo the miles o that

(3} The ex-officio Members and Members representing the States Govemisents
congerned shall bé entitled for accommodation according to tﬁm e!iglblbfy w i mmﬁng_'
place of the authority if such meeting is held outside the headqus

T @ mmdoﬁmmchMwmlm&ﬂdearw
‘ordingry place of residence and the place of the meeting of the Authority or its
Comunifiee, shall be payable.

tS) Travél in Air Conditioned-I class by train or taki chidrges where air or'teai
nectivity is not existent shall be admissible and such Membezs aiﬂﬂl ﬂlmﬁﬁ eligible
ﬁ)r accommodation as eligible for Joint Secretary level officers of the Govermmesit of
India at the place of meeting of the Authority or its Commitiee, as the case may be,

10.  Period of notice for termination or resignation.— (1) A whole-time member of a
part-time mber may, by giving notice in writing of not less than thirty days te the
Central Governiinént, resign his office.

() The Cesttral Government may terminate, -

{(a) the sppointment of a whole-time Member or part-time member; as the Case
may-be, éfier giving him a notice of not less than three months, or in lie thareof, on
mmufmwemn equal to his salary and allowance, :fmy.forumbdaﬁm

%y



) the appesinm &Emy Msmher who is a mmfﬁw P ——
the State Government at-arly time.

(3)  The appointiiiéiit 6f a Member shall not be teiniinate
a reasonable opportunity of béing heard.

11.  The vacancy arising out of the resignation of any wholé time Member or part-tiime
Member or by way of rémoval of any whole-time Member or part-time Member under

section 6, shall not be left tinfilled for more than six m¢ntfis fiom the date of occurrence
of vacancy.

without giving him

MANNER OF INVESTMENT OF FUNDS BY AUTHORITY

12. Manner of investment ‘of Funds. — The Authority may invest its funds (Imludmg any
reserve fund) -

(a)  in the securitigs of the Central Government; or - T e
(b) in fixed deposits with, —

()  the State Bank of India constituted under the State Bank of India
Act, 1985(23 of 1955); or

(i) any subsidiary bank constituted under the State Bank of India
(Subsidiary Banks) Act, 1959 (38 of 1959); or

(iii) any mSpondmg new bank as speifiedl in column 2 of the First

Schedule to the Banking Compapies (Adquisition and Transfer of
Underiakings) Act, 1970 (5 of 1970} and the Banking Companies
(Acquisition and Transfer of Uuéutﬁkmgs) Act, 1980 (40 of
1980%; or

(iv) any bank as specified mﬂwsmwuhafmkgmeﬂaﬂk :
of Indin Act, 1934 (2 of 1934); or

(v) any other public financial institution s defined in Section 4-A of
the Cdmpanies Act, 1956 (1 of 1956),

subject to such conditions a§ may, from time to time, be specified by the Central
Government.

]




13:. Peeparation and submission of Annual Statesiient of Accounts. - (13 The ~
Avthotity shall prepare its Annual Statement of Accounts including the income and
expengditure accounts or profit and loss account, receipts and payment gecounts. and
halance gheet in the format of the financial statements laid down by the Government of
Indis inthe Ministry of Finance under rule’209 of the General Financial Rules, 2005 and

§ specified in Forms 1 to I and schedules 1 % 25 which form part of the actouints
'-appmdmi to these Rules, showing the finaficial résults of the previous financial véur and
subimit the same, duly approved by the suhority and authenticated by the Financial Hisnd
or Seerdgary in the authority to the Comptroller and Auditor General of India, not later
© thiin the 30" Juné of every year who shall andit the-accounts of the authority and réport
thigroon ind the authority shall presérve fhi¢ anowial $éatement of accowit for @ minimum .
‘peritd o five year: :

ol el it Geotsa] of T, St i of
Statement of Accounts by such peried as it may deem

(2) ARer certification of the Anuml taternent of Accounts by the Compiroller and -
Aunditor.General of India or any other person authorised by him in this behalf; the Anmual
Staternent of Accounts together with the Audit veport thereon, shall be forwarded
annually to the Central Government within & pefiod of three months from the date of
‘submiission of the Annual Statement of Agvounts to-the Comptroller and Auditor Génoral
-ufm .

14. Submission of Annual Report. + (1) The Authority shall preparé the Annual
Repoit fmmediately, and not later than six months, after the end of each financial year
giving an account of its activities during that finaneial year and also giving an acmmt af
the activities which are likely to be undertaken by the Authority during the next finanicial

year and forward the Annual Report to the Centrgl Government for being laid before \m“&a
House of Parliament.

(2) ‘The form of the Annual Report of the Authurity shall contain the matters specified
in the Form 1V appended to these Rules.

,,,.
v
:
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FORM |

(See sub-rule (1) of rule 13)

THE GAZETTE OF INDIA : EXTRAORDINARY

FORM OF FINANCIAL STATEMENTS

THE LAND PORTS AUTHORITY OF INDIA

BALANCE SHEET AS AT

= 3

{Amount- Rs)

CORPUS/CAPITAL FUND AND LIABILITIES
CORPUS/CAPITAL FUND

RESERVES AND SURPLUS
EARMARAKED/ENDOWMENT FUNDS
SECURED LOANS AND BORROWINGS
UNSECURED LOANS AND BORROWINGS
DEFERRED CREDIT LIABILITIES

CURRENT LIABILITIES AND PROVISIONS

Schedule

Current year

Previous Year

TOTAL

ASSETS
FIXED ASSETS

INVESTMENTS-FROM EARMARKED/ENDOWMENT
FUNDS

INVESTMENTS-OTHERS

CURRENT ASSETS, LOANS, ADVANCES ETC.
MISCELLANEOUS EXPENDITURE

(to the extent not written ofY or adjusted)

TOTAL

SIGNIFICANT ACCOUNTING POLICIES

CONTINGENT LIABILITIES AND NOTES ON
ACCOUNTS

—_—

= W N

10
11

8

2723 G158
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FORM JI
(Seesubsrile (1) of rale 13)

RITY OF INDIA

INCOME AND EXPENN‘WKE wamm FOR THE mlowvmn ENDING 31" MARCH,——.
§ (Amount- Rs)
(A) INCOME o ' . Current year | Previous Year

12
“ecs/Subscriptions. 14 i

.....

e
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SIGNIFICANT ACCOUNTING BOLICIES

CONTINGENT LIABILITIES ARD BOTES ON
ACOGUNTS




THE GAZETTE OF INDIA : EXTRAORDINARY

[Part 11I—S8Ec. 3(i)]

FORM OF FINANCIAL STATEMENTS

THE LAND PORTS AUTHORITY OF INDIA

SCHEDULES FORMING PART OF BALANCE SHEET AS AT

{Amount-

Rs)

SCHEDULE- |
CORPUS/CAPITAL FUND :
Balance as at the beginning of the year

Add : Contributions towards Corpus/Capital Funds

Add/ (Deduct) : Balance of net income/

{expenditure) transferred from the Income and

Expenditure Account

Current year

Previous Year

BALANCE AS AT THE YEAR -END

SCHEDULE 2-
RESERVES AND SURPLUS :
1. Capital I'lgc:ve 3
As per last Account
Addition during the year
Less : Deductions during the year
2. Revaluation Reserve :
As per last Account
Addition during the year
Less : Deductions during the year
3. Special Reserve :
As per last Account
Addition during the year
Less : Deductions during the year
4. General Reserve :
As per last Account
Addition during the year

Less : Deductions during the year

Current Year

Previous Year

TOTAL

"y
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FGRM OF FINANCIAL STATEMENTS
YHE LAND PORTS AUTHORFTY OF INDIA
SCHEDULES FORMING PARY OF BALANCE SHEET A8 AT —emisnerem

RETP |
.zz.

b} Additions to tie Fupits:

i. Donationy/granes

fi. Income from Invisktinends misie

on account of fumghs

ili. Other additions{sgteify phture)
LT R, S RS N
ji. Revenue Fapenditare,

-Salaries. Wages snd illowances ete.

+Rent

- Onher Administeiiive ehipenies
NETHALANCE AS LT THE T

1) Disclosures shall be made under refevam heads hased on conditions arisching 1o the grames,
¥  Plan Funds receivaa from fhie Temtral/State Governmies are trbe shown as separate Funds and not tobie
mixed up with seyotkier- Foods,
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[Part [I—Sec. 3(1)]

FORM OF FINANCIAL STATEMENTS

THE LAND PORTS AUTHORITY OF INDIA

SCHEDULES FORMING PARF OF BALANCE SHEET AS AT —-ceoemmmee

{Amount — Rs)

SCHEDULE 4 -

SECU NS AND BORRGWINGS:

1. Central Government
2. State Government (Specify)
3. Financial Institutions
@) Term Loans
b) Interest accrued and due
4. Banks:
a) Term Loans
- Interest accrued and due
b) Other Loans (Specify)
- Interest acerued and due
5. Other Institutions and Agencies,

6. Debentures and Bonds

7. Others (Specify)

Current Year

Previous Year

TOTAL

Note : Amounts due within one year
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FORM OF FINANCIAL STATEMENTS
THE LAND PORTS AUTHORITY OF INDIA

SCHEDULES FORMING PART OF BALANCE SHEET AS AT ---eommemeees

{Amount - Rs)

SCHEDULE 5 - Current year | Previous Year

_UNSECURED LOANS BORROWINGS

1. Central Government
State Government (Specify)

Financial Institutions

e

Bainks: |
a) Term Loans |
b) Other Loans (Specify) |

w

Other Institutions and Agencies

Debentures and Bonds ‘
7. Fized Deposits

8 Other (Specify)

TOTAL

Note : Amounts due within one year

SCHEDULE 6 - Current year | Previous Year

DEFERRED CREDIT LIABILITIES ;:
Acceplances secured by hypothecation of capital equipment and other assets
Other

TOTAL

Note : Amounts due within one year




